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THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS (SHRI
ASHOK GEHLOT) 1 (a) and (b). The
position is ascertained from the concerned
authorities.

Autbhority to decide Selection of Players
for Olympic

3268. SHRI RAMPRASAD AHIRWAR :
Will the Minister of SPORTS be pleased to
state :

(a) the authority who has to decide the
persons who will take part in Olympics ;

(b) the persons selected by L.O.A. to
participate in Los Angeles Olympics ; and

(c) bow many of thesc were cleared by
Government and reasons for oot clearing the
others ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS (SHRI
ASHOK GEHLOT) :(a) It is the privilege
of the Indian Olympic Association to depute
a contingent for participation in the Olym-
pic Games.

(b) 57 players were sclected by Indian
Olympic Association for inclusion in Indian
contingent for 1984 Olympics.

{c) Keeping in view the criteria adopted
by Government for payment of passage cost
and release of foreign eschan.e. 49 players
were cleared.

Noa-Compliance of Decision of DDA by
Cooperative House Building Socletles

3269. SHRI KESHAO RAO PARDHI :
Will the Minister of WORKS AND HOUS-
ING be picased to state :

(a) whether certain cooperative house
building societies in Delhi have not carried
out the decisions of the Lessor/DDA in
some cases with regard to the land use ;

(b) ifso, the action taken against such
societies ;

(c) ifnot, how Government prop&tefo
safeguard the interests of the sub-lessees in
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the matter of land use ; and

(d) 1the authority whose orders are to be
treated as final in the matter of land use, i.e.
D.D.A. or cooperative house building
society ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) No specific case
of this nature is reported 10 have come to
the notice of the Delhi Development
Authority.

(b) and (c). Do not arise.

{d) The land use is prescribed under the
Master Plan/Zonal Plan and has to be in
conformity with the Zoning Regulations.
The compectent authority for enforcement
are the lessor/D.D.A.
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